NATIONAL COMPANY LAW APPELLATE TRIBUNAL
NEW DELHI

Company Appeal (AT) (Ins) No.981 of 2019

IN THE MATTER OF:

Vikas Kumar ...Appellant

Versus
Orion Trading Company ...Respondent
Present:
For Appellants: Shri Rajiv Ranjan Dwivedi, Advocate
For Respondents: None

ORDER

30.09.2019 The learned Counsel for the Appellant submits that the

parties have already settled the matter and the Adjudicating Authority (National
Company Law Tribunal, Kolkata Bench, Kolkata) has disposed of the Petition,

by Order dated 23rd September, 2019 which is tendered and reads as follows:-

“ORDER

Ld. Counsel for the operational creditor as well as
corporate debtor appears. Corporate Debtor is admitted
in CIRP by order dated 7" August, 2019. However,
parties have settled the dispute. It is seen from the record
that IRP did not make public announcement. He did not
call for claims from the creditors. CoC is not formed. Since
parties settled dispute, we dispose off this proceeding, in
view of Rule 11 of NCLT Rules because parties have
settled the dispute. CP(IB)286/KB/19 stands disposed
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In the facts of circumstances, the Appeal is disposed of as infructuous.

[Justice S.J. Mukhopadhaya]
Chairperson

[Justice A.I.S. Cheema]
Member (Judicial)

[Kanthi Narahari|
Member (Technical)
/rs/ sk
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